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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH.

Original Application No.l of 2003
.. And . s
Misc. petition No.l of 2003
Date of decision: This the 9th day of January 2003

' (At Admission Stage)
The Hon'ble Mr Justice V.S. Aggarwal, Chairman

The Hon'ble Mr K.K. Sharma, Administrative Member

Shri Kanti Ranjan Debbarma,

Son of Late Ramchandra Debbarma,
Ex-D.P.M. (H.S.G.-1), Agartala, H.O.,
Thakurpalli Road, Krishna Nagar,
Agartala.

By Advocate Mr Chandrasekhar Sinha.

«...s.Applicant

- versus -

1. The Union of India, represented by

The Secretary,
Ministry of Communication (Postal Service),

Government of India;,
New Delhi. '

2. The Director General,
Department of Post,
Dak Bhawan, New Delhi.

3. The Chief Post Master General,
N.E. Circle,
Shillong, Meghalaya.

4. The Director, Postal Service,
Agartala, Tripura (West).

By Advocate Mr A.K. Chaudhury, Addl. C.G.S.C.

......Respondents

O R D E R (ORAL)

V.S. AGGARWAL. J. (CHAIRMAN)

The applicant (Kanti Ranjan Debbarma), by virtue

of the present application seeks setting aside of the
orders dated 30.7.2002 and 12.8.2002. By virtue of the
order dated 30.7.2002 a memorandum pertaining to certain

imputations of misconduct and misbehaviour had been

served on the applicant; By the subsequent order, copy of

Ahg—"<



which is Annexure-6, the Director of Postal Services on
behalf of the Chief Postmaster General, N.E. Circle, has

recalled the order of 5.8.2002.
2. The sequence of events can be delineated to be:

That, the applicant contends that he had attained
the age of superannuation. Thereafter, the deparmental
action had been purposed to be initiated by virtue of the
order dated 30.7.2002, copy of which is Annexure-4. It is
contended that, subsequently, on 5.8.2002 the
disciplinary proceeding initiated against the applicant
had been dropped and the said order reads: |

"The disciplinary proceeding under Rule - 14
of CCS (CCA) Rules, 1965 drawn against Sri Kanti
Ranjan Deb Barma, Dy. Postmaster, Agartala H.O.
under this office memo of even No. dated 30.7.2002
is hereby treated as dropped.

sd/-
Director Postal Services
Agartala - 799 001"

Within a week of the said order, the second impugned
order dated 12.8.2002 has been passed and the said order

reads:

"Shri Kanti Ranjan Deb Barma, Dy. Postmaster,
Agartala HO was charge sheeted by D.P.S., Agartala
under Rule-14 of CCS (CCA) Rules, 1965 vide DPS
Agartala memo No.SB/AARB/02 dated 30 July 0Z.

The D.P.S., Agartala under duress, threat and
compulsion from the service union has dropped the
said charge sheet under memo No.SB/AAR/02 dated 5
Aug. 0O2.

Therefore, by the order of the competent
authority the memo No.SB/AAR/02 dted 5 Aug. 2002
dropping the said charge sheet stands cancelled.
As such, the charge sheet under Rule-14 of CCS
(ccA) Rules, 1965 against Shri Kanti Ranjan Deb
Barma, Dy. Postmaster, Agartala H.O. issued by DPS
Agartala under memo No.SB/AARB/02 dated 30 July,
02 'STANDS"."

The grievance of the applicant in this regard is that
having dropped the disciplinary proceeding by order dated

5.82002 the respondents could not recall the said Qrder.



3. At this stage we restrain ourselves from making
any observation on the legél submission referred to
above. But, we take care to note that the respondents in
the order dated 12.8.2002 had mentioned that the earlier
order dropping the departmental action had been recalled
under duress, threat and compulsion from the service
union and therefore, the said order had been

cancelled/recalled.

4, Mr Chandrakhar Sinha, learned counsel for the

‘applicant while making the submissions told us that a

representation in this regard has already been filed with

the authoorities.

5. Keeping in view the above said fact, when the
representation in this regard is already pending or 1in
other woris the alternate remedy is being availed, we
direct the Chief: Postmaster . _General,. . N.E. Circley
hillong, {o considér the samejand bass a; appropriaté
oraer which would be a speaking/order within ohg montﬁ oé

the receipt of a certiffied copy of this order passed by

this Tribunal.

6. The learned counsel for the applicant had an
apprehensiqn that 1in the meantime the departmental
proceeding may be concluded. Our attention has been drawn
to an order purported to have been passed appointing an
Inquiry Officer. Taking stock of the said fact and
keeping the scales open, we direct that the applicant -
would submit his reply to the memorandum/articles of
charge within one month, but thereafter, - till the
representation is decided, further action be not taken
and would be subject té- the final order that may be

passed by the Chief Postmaster General, N.E. Circle,

//C%ﬁr}///,f—”fi Shillongee.ee...
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Shillong.

7. With this the O0.A. disposed of.

\L\UW

( K. K. SHARMA

- ADMINISTRATIVE MEMBER

S

( V.S. AGGARWAL )
CHAIRMAN
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IN THE CENTRAL ADMINISTRAVE TRIBUNAL
GUWHATI BENCH

Original Application ....""..... of 2003 .

BETWEEN

KANTI RANJAN DEBBARMA
....Applcant .

VERSUS

UNION OF INDIA AND OTHERS

.....Respondents .
INDEX
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1.Applica_tion alongwith verification 1-5
2.Memo. Dated 23.10.02 - ANNEXURE -1 6
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5.Memo. Dated 30.07.02 - ANNEXURE - 4 9-12
6.Memo. Dated 05.08.02 - ANNEXURE - 5 13
7.Memo. Dated 12.08.02 - ANNEXURE - 6 14
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL - GUWHATI .

GUWHATI BENCH

(An application under section 19 of the Administrative
Tribunals Act , 1985.)

OriginalApplication No ................. /2003.

BETWEEN
Kanti Ranjan Debbarma ,S/O Late Ramchandra Debbarma .Ex-
D.P.M.(H.S.G.- I),Agartala , H.O., Thakurpalli Road, Krishna
Nagar, Agartala - 799001. '
..... Applicant .

VERSUS

1.Union of India , represented by the Secretary , Ministry of

Communication , (Postal Service ) , Govt. of India .

- 2.Director General , Department of Post , Dak Bhavan , New

Dethi - 110001 .

3.The Chief Post Master General , N.E. Circle , Shilong -
793001, Meghalaya .

4.The Director Postal Services , Agartala - 799001 , Tripura

(west) .

........... Respondents .
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1.PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE ': -

The applicant is aggrieved of the disciplinary proceeding drawn

against him by Director Postal Service | Agartala , 799001, vide

memo no SB/AARB/02 Dated 30.07.02.. Hence this application. % )

2. JURISDICTION OF THE TRIBUNAL : - The applicant declares
that the subject matter of this application falls within the

jurisdiction of this Hon’ble Tribunal .

3. LIMITATION : - This applicant is very much within the

limitation the Act .

4. FACTS OF THE CASE : -

1)That the applicant joined the Service of the Postal Department,

Govt. of India on 13.07.64 as P. A( Postal Assistant ). Thereafter
on completion of 16 years of service he was promoted to L.S.G.
(Lower Selection Grade ) in the year november 1983 . After
completion of 26 years of service he got promotion to H.S.G.- II

in the year october 1991.

if)That the applicant was promoted to the Post of H .S.G.- I Cadre
vide order no staff/9-4/2001,dated 23.10.01 and latter on by
partial modification by order no staff/9-4/2001 dated 13.02.02 he
was communicted with the order of promotion as well as the
posting and on receiving the same on 19.02.02 he joined the post
on 28.02.02 ( afternoon ) .Thereafter it was only on 11.05.02 he
got the memo no BB-HSG-I / PROMN /2001 Dated 19.02 02 as
regards his posting as Deputy Post Master at Agartala Head

Office issued by the Director of Postal services Agartala .

Copies of memo dated 23.10.01 , 13.02.02 and 19.02.02 are

enclosed as Annexures 1, 2 and 3 respectively .

ii)That while working as Deputy Post Master (H.S.G.-I) the
Director Postal Services, Agartala , 799001 issued memo no
SB/A.A.R.B/02 dated 30.07.02 proposing for holding an inquiry
against the applicant under Rule 14 of the C.C.S.(C.C&A) Rules
1965 on the charges of violation of Rule 3() (i) (i) (iii) and R_ule'
3(2) (i) and Govt. of India’s decision no. 13 under Rule 3.'0f
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C.C.S.(Conduct) Rules 1964 , which the applicant received on
06.08.02 vide Agartala , RL NO. A/D NO. 1911 dated 30.07.02 :

Copy of the memorendum dated 30.07.02 is enclosed as

Annexure - 4 .

iv)That on 05.08.02 the Director Postal Services , Agartala
issued memo no. SB/AAR/02 and droped the office memo dated
30.07.02 , which the applicant received on 06.08.02 . vide
Agartala. RL No.- 1927 dated 05.08.02 .

Copy of the memo dated 05.08.02 is enclosed as Annexure ~ 5 .

v) That én 12.08.02 memo no Rule 14/K. Debbarma/2002 was
issued by D.P.S. , H.Q. for the chief Post Master General , N.E.
Circle , Shilong to the effect that the memo no. SB/AAR/Q2
dated 05.08.02 was cancelled and as such the proceeding issued
by D.P.S. , Agartala under memo no - SB/AAR/02 dated
30.07.02 become operative .The applicant received the said -
memo dated 12.08.02 on 24.08.02 vide Shilong , GPO Rf no -
PS-RLAD - 3708 Dated 12.08.02 .

Copy of the memo dated 12.08.02 is enclosed as Annexure — 6 .

vi)That on 31.08.02 the applicant retired from Service and that
was approved by memo no - staff/7-102/94 dated 20.08.02 .

Copy of the memo is enclosed as Annexure — 7 .

5) GROUNDS FOR RELIEF :-

1) For that the Director Postal Service acted beyond jurisdiction
by issueing memo no-' SB/AAR/02 , dated 30.07.02.

i) For that the departmental proceeding was started against the
applicant before his retirement from service and the authority
allowed him also to go on retirement and in such situation the

proceeding can not continue .

i) For that Respondent No. 4 initiated departmental proceeding
against the applicant vide memo dated 30.07.02 and droped the
same vide memo dated 05.08.02 .But Respondent No. 3
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cancelled memo dated 05.08.02 by memo dated 12.08.02 by
showing a reason having no connection with the applicant .

iv)' For that the memorandum dated 30.07.02 and memo dated
12.08.02 are the result of ill-will towards the applicant and as

such they can not stand in the eye of law .

6) DETAILS OF REMEDIES EXHUASTED : -

The applicant declares that he has no other remedy than to

approach this Hon’ble Tribunal for ends of justice .

7) MATTERS NOT PREVIOUSELY FILE OR PENDING BEFORE
ANY OTHER COURT:-

The applicant farther declares that he has not filed any
application, writ petition or suit before any other court and / or
authority and / or any other Bench of this Hon’ble Tribunal in
respect of the subject of the instant application or any such

application , writ petition or suit is pending with any of them .

8) RELIEF SOUGHT FOR : -

Under the facts and circumstances stated above , the applicant |
most respectfully prays that the Hon’ble Tribunal may be pleased
to admit this application , call for the records of the case and

upon hearing the parties on the cause or causes that may be

shown , be pleased to grant the following relief to the applicant :

i) To set aside memorendum no. - SB/AAR/02 , Dated
30.07.02.,article charges . Ve

ii) To set aside memo no. Rule 14/K. DebBarma /2002 , dated

12.08.02 . v

iii) Pass any other relief/reliefs , to which the applicant is entitle
under the fact and circumstances of the case and as may be deem

proper by the Hon’ble Tribunal .




9) INTERIM ORDER PRAYED FOR : -

The applicant prayed for an interim order staying the opic_ra'tio'n
of memorendum no. SB/AARB/02 dated 30.07.02 and fnemo
no. Rule - 14 /K. DebBarma /02

dated 12.08.02 pending disposal of the original petition.

10)THE APPLICATION IS FILED THROUGH ADVOCATE .

11) PARTICULARS OF POSTAL ORDER NO - 6G 766173 OF Rs-50.

12) LIST OF ENCLOSUREST AS STATED IN THE INDEX.

VERIFICATION

I shri Kanti Ranjan Debbarma, S/O Late Ramchandra Debbarma,
presently retired from Service from the post of Députy Post
Master (H.S.G.- 1), Postal Department under Ministry of
Communication , resident of Thakur Palli Road, Krishna nagar,
P.S.-Agartala,Dist.- Tripura West. Aged abdut 61 years, do
hereby solemly affirm and verify that statement made in
paragraph 1 to 12 are true to my knowledge and I have not
supressed any material facts.

And I sign this verification on this 4™ day of January , 2003.

9
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C ) DEPARTMENT OF POST
s OFFICE OF THE CHIEF POSTMASTER GENERAL, N.E.CIRCLE, SHILLONG
No. Staff/9-4/2001 . Datedat Shillong ~ 23-10-2001
“ -+ Ordersofthe competent authority is here by conveyed to appoint the following officials to i
- officiate in HSG-I cadre on regular basrs w.e. flhe date of their assumptxon of charges and until further '
orders. : "

2. The oi'f cials on promotlon to HSG-I cadre are posted to the post as menhoned agamst each

s

<+ ~~Srl No. - Name of ofﬁmal —_— _connnunlty - o }’ost to which posted on
S R PO ’ Coe o h " ) 4‘" . omot!op 3 ‘
1. Shri M.K.Debbarma st Dy P M /\gnrlala Y

2. Shri Ramendu Bagchi oc "~ !+ SPM,Dimapur. '
3. Shri Lalhuliana ST ‘ Manager , PSD, Silchar
4. Shri B.L.Chakraborty ocC o Postmaster, Dharmanagar
5. Shri Sibendra Ch. Dutta oc Postmaster, Aizawl. N
6. Shri P.D.Bargohain 0BC Postmaster, Itanagar »

)//;. Shri Kanti Rn Debbarma ST Postmaster, Tura o
8. Shri Ramakanta Das SC : Postmaster, Imphal

3. The officials should be relieved latest by 15-1 1-2001 and they should join their respctive posts
by 27-11-2001 posruvely However, before their relief ,.it should be ensured that no vigilance/
disciplinary case is pending against them or no pumshment IS current In such case a report may
be sent to this office for decision. [ N -
. oo ; . ' b . :
4. The ofﬁcrais who have been promoted to HSG-l cadre, ‘wi]l bc on probation for 2 years.

5. All the officials, who wish to give option for choosing daie wx u}\auun of pay under FR22{1a(i),
should do so wr(hm one monlh from the dalc of promotlon Lo

- 6. relevant charge reports may bc sent to all concerned
1
]
0
|

Copy for mformalron and necessary actlon to:- ' AR
1-5. The DPS /\;:,artala//\lzawl/lmphal/ltanagar/ Kohrma

6. The SSPOs, Meghalaya, Shillong. BRI

7. The Supdt. Of PO s Dharmanagar S

8. The Supdt. Postal Store Depots, Silchar

9. The Sr. Postmaster, Shillong GPO

10-17. - The Postmaster, Agartala/R K. Pur/Dh'lmranagar Alzawl /lmphal /Kohima/ Itanagar/Tura.
1826 Official concerned. : N

27-35 P/F of the officials.

sstt __mslor(StaﬁO—-———-—"“"""
fo For chief Postmaster General \
44y . N.E.Circle, Shillong-793001
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/\ f (2) The J-’osmmstex Agartala.
/D“ﬁ/ (8) Sri Kanti Ra. Dd barma. PQI(P)-J Ag(mtoﬂg, O,
(!

> | ,.' FO '. 7 | ] "’-
%‘7/} 01" o ARNELE - /\

DEPARTMENT OF POSTS: INDIA

) OFFICE OF THE CHIER POSTMASTER GENI RAL NI CHRC LS

SHILLONG-793 001
No.Staflf9+4/ 20()_1 ' ~ Dated at Shﬂlong, the 13‘-“ feb’ 2()02,

In partial 1nor11hcahon of this ofhco memo. ()t cvw No. d1d.23-10-
2001, ovder of the competent is *hereby ‘cmvdyccl to the followi mg

prom(mon/])os!mo in HS(M (‘mh(* m ﬂn‘ intere s1 : irvu( .
f oo SRR
Sl.No. Name Community Pu‘scm Postmq b 1 | Po%tmg on
o opal e Pxomotmn/mmmfm
o DG I
i : . P 3\ Ha
1. S iant Ro, ST PRI(P)-1 S ig'; ; "'D\ PM Agartala HO
' Denimpme, Agartala H PO_-,- Lvice Sei MUK . Debbarma,

i
a
v

_;; mmmg on 28-2-02.

l - :
The official should be 1(‘11(:\1('(] from 1hc pr(‘scm pox‘r on 28-2-2002
STRCINTY uml e T to join his new - posting on ’7 2‘200’3 AN on 1-3-2002

I/“y . : ,_';1_

I .
t
i

.x

3

3. The oﬂw inl whenl exercise .option for fixation of pm under FR-
22(1) a (i mthm ol et fom tlm date of}m.m)

1. C Relevant. choarse, reports SI‘;OU](}. ‘n(: r‘xol nnf‘m and sent to all
concemed.

{ Niranjan Das )
Asstt: Director (Stafl) ,
For Chief Postmaster General,
_ N. E. Circle, Sluilonp
Copy torn

) The L) P.S., Agartala for mfommhon & 11(‘0(*5%1\ “#CL0N.

Y P.F. of the official. g’
Io; Ch ufﬁ’{slmaslu,bmy"l ) A

_N r C“Fr‘ﬂr, Shillong.

B L
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, ' DEPARTMEND OF POSTS:INDLA
. ;) 0/0 the DlLoctor Pootal Scrvices Tngura Statesaygartaloa~739001
' ’ . R KK
No, BB-H5G1/2i0MIN/2001  © Dated at Agar’tala,,.tho 19th Feb' 02
In pursuance 0f the Chicef Pootmn tnr-Gﬁnnral,‘,b.
Circle,3hillong Memo Mo, St aff/” 4/2001 Qate:l 132,02,02, the
Following official iz promoted to HSG.I cadre in the scale
5f Rs.,6500- 2“0~10300/~ with 1mmcﬂ;th’%ffcct On promotion,
the 5aid cfficial i postod against: th"‘, poct choun against
him until further ordery =~ -~ o “;2:;’5 ;«‘i" ' '
51,0 T T oo T T T T Commu— —1—‘1: vsint Place of [;(.\.:I—R!_EH"_J
Ao pone of the official  nity. . iipost.:  on promotiosna,
\/1, Shri Kanti Rn,Debbarma, S/T - 1A.P.M, Dy.P.ii. ,&a¢aictala
R i1.0,
1. The official siwuld be relioved from cho present
Rosc on 28,02,2002 A/N to enable him t9 join his neu DD 5L LY
on 23.02,2002 aA/N or 01, 03,2902 F/N, o
| - o
2. ihe official should exercise cloption for fixation
0i pay under FR-22(1) a(i)- wlthln onc month from the datn ot
Joining, ' ‘ : o ;
36 ?-- "~ Relevant clargc rcno exchanged an:l
sent €9 all concnrncl :} ! g ' _’
R A |
o S
| . t :: . gl ,t‘u
R Y S P
f . i ‘ i po i [
Copy to:+ | f'éfl:- 'l o , :
SR i : S '
| 1. The Chlﬁf P. M{@,Z N, ‘ )illong—7930u1 W T €D
| ¢ 1Ci0's HMcmp ho.Staff/3~4/2001“latnf113 02 02 iDL
: 1nformatlon. %!5% C i SRR
. . ! } o R o
= 2, The Pﬁstmas;cr,Agartﬂl H.O; for(infonnntlon andl
. ,+ nocy.action, S L
3. The o£f1c1al conc ned. ©
4. P/F“ of the o£f1C1al | '
. 'f.LTPQ‘Fuugbt DJ
. L 6 (‘Dq.‘/
: [ 7 =gt F
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Ef; Lo ;z;gm 027D N2 [91] ) 3@/9'/,% R
A .. - Department of Posts :: India — S —

Office of the Director Postal Services : Agartala — 799 001.

N\N\/\?\I\M"J\AW\/\’\/\/\MMWV\/\M'\/\MMI\'\/\M/\/\I\ ALVNAANS AN A '\/\M'\/\/\'\I.\.o'\/\(\/\l\'\/‘./\‘\ AN

No. 9/5/!4/4 R.BJoo. ? ~ Dated at Agartala, the 30" July, 2002

¢

v,

SR ST

- ' ] S
MEMORANDUM - | ‘ | ,
' N S
The undersigned proposes to hold an inquiry éénil‘lj@(?Shri/@mﬁ /u’afé?iam Dobborrma. D[ﬁ)m §
under Rule 14 of the Central Civil Services (Classification; Control ‘and Appeal) Ruléd, 1965. W‘M
The substance of the imputations of misconduct or misbehaviour in respect of which the
inquiry is proposed to be held is set out in the enclosed. statement of articles of charge
(Annexure 1).- A statement of the imputations of misconduct or misbehaviour in support of
each article of charge is enclosed (Annexure ). A list of documents by which, and a list of - ’.

witnesses by whom, the articles of charge are proposed to be sustained are also enclosed
(Annexure 11l and 1V). o

. Agatal, o
2. Shri koL K %Mﬂm‘(,@pﬁ{s directed to submit within 10 days of

the receipt of this Memorandyin a written statement of his defence and also to state whether
he desires to be heard in person.

3. He is informed that an inquiry will be held only in respect of those articles of
charge as are not admitted. He should, therefore, specifically admit or deny each article of
charge.

4. Shriamis Kan 4M‘Deéém..§spunher :nformed lf:'x?if he does not
submit his written statement df defence on or before the date specified in para. 2 above, or
does not appear in person before the inquiring authority or otherwise fails or refuses to
comply with the provisions of Rule 14 of CCS (CCA) Rules, 1965, or the orders / directions
issued in pursuance of the said rule, the inquiring authority may hold the inquiry against him
ex parie. ‘

| o o Appadtady #o
S Attention of Shri /C&mli %MM%ZPS invited o Rule 20 of
1964,

the Central Civil Services (Conduct) Rules, under which no Government servant shatl

bring or attempt to bring any political or outside influence to bear upon any superior authority

to further his interest in respect of matters pertaining to his service under the Government, If

any representation is received on his behalf from another person in respect of any matter dealt

with ig these proceedings it will be presumed that thg/@«zu:z.(. . pambeémm,bpﬁ'( W o
aware of such a representation and that it has been made at his insfance and action will be

taken against him for violation of Rule 20 of the CCS (Conduct) Rules, 1964.

6. . The receipt of the Memorandum may be ackﬁowll'edggad.} C
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ANNEXURE 1 .
mtcmmt of articles of charge framed a%&_guig_ QMMM,LM& ,
ggrﬁla H,O o

; ARTICLE I

Sri Karm Ranjan Deb Barma , DPM, Agartala H.O. whﬂe workmg as APM -
( NSC/KVP ), Agartala H.O. during the penod from 1.1.2002 to 12.1.2002 and from
30.1.2002 to 31.1.2002"issued Agent’s Receipt books to the following Authorised Agents -
on the dates noted against cach exceeding the prescribed limit and conditions as
prescribed under Dte. New Delhi letters no. 107/24/96-SB. I dated 26.8.1998 and no.
107-24/96-SB dated 24:11.1998 circulated vide DPS Aoartala letter no; SBR-
16/R1g/Corr/II dated 12. 1.1999. - t 2

Name of Authorised Agent. | Value of Agent’ sRecelpt books 1ssucd ' Date of supply
Asish Sutradhar Rs. 250000 - 13.1.2002
Rajib Acharjce 250000 ‘

Rajib Acharjee 250000 ‘ 4.1.2002

P.K Paul 300000 7.1.2002
Atanu Ghosh 450000 9.1.2002

P.K Paul 450000 , '

Atanu Ghosh 860000 : 10.1.2002
Asish Sutradhar = 460000 '

P.K.Paul : 560000

Subhash Das 2600600

Asish Sutradhar - -~ | - 460000 - . Coo, & 7| 11.1.2002
Parimal Saha | 450000 AR - ,
Rakhal Saha S 250000- ... S e | 12.1.2002
Santosh Banik .. 450000 AT LRI

Subhash Das S 250000 O PR
AR.Sutradhar = .- 450000 - - . o ot 1310120020
Gtasaha . |- 300000 .0 uUE '
PKPaul . - . - -+ - | 500000 SO T R

Santosh- Bamk o ' . 550000 !

: By the above mentloncd acts Sri Kanu RanJan ch Batma DPM,
Agartala H.O. while working in the aforesaid post during the aforesaid period - ‘
deliberately violated the instructions contained in Dte. New Delhi letters no. 107/24/96~
SB.II dated 26.8.1998 and no. 107-24/96-SB dated 24.11.1998 circulated vide DPS,
Agartala letter no. SBR-16/Rlg/Cont/IIl dated 12.1.1999 and thereby violated provisions
of Rule 3(1)(i)(ii)(iii) and Rule 3(2)(ii) and Govt of India’s decxsmn no. 13 under Rule 3
- of C.C.S (Conduct) Rules 1964, : ,



) on
- Statement of imputation of misconduct or misbehaviour in support of the articles of DRI
- charge framed against Sri Kanti Ranjan D ma, DPM, AgartalaHO. . - b

. ARTICLEI © IR A

Sri Kanti Ranjan Deb Barma , DPM, Agartala H.O.while working as APM a
( NSC/KVP ), Agartala H.O. during the period from 1.1.2002 to 12.1.2002 and from .~
30.1.2002 to 31.1.2002 issued Agent’s Receipt books to the following Authorised Agents ‘, ﬁ :
o the dates noted against each exceeding the prescribed limit and conditions as s :
prescribed under Dte. New Dethi letters no. 107/24/96-SB.XI dated 26.8.1998 and no.
107-24/96-SB dated 24.11.1998 circulated vide DPS, Agartala letter no. SBR- .°
16/Rlg/Corr/I dated 12.1.1999.and without any checking whether the the receipts issued
to the concerned Agents were consumed and cash deposited in the Post Office

Name of Authorised Agent. | Value of Agent’s Date of supply | Amount .

Receipt books issued | 't deposited by

7 | the Agent.

Asish Sutradhar Rs. 250000 3.1.2002 Rs. 110000
Rajib Acharjee 250000 L 80000
Rajib Acharjee 250000 4.1.2002- 0 i
P.K Paul 300000 712002 63000 "«
Atanu Ghosh 450000 9.1.2002 0
P.K_Paul 450000 - | 130000
Atanu Ghosh 860000 - - 1 110.1.2002 350000
Asish Sutradhar , - 460000 S, 1 75000
P.K.Paul 560000 Co el 143000
Subhash Das 260000 : 45500
Asish Sutradhar 460000 - 1 1L1.2002 . .. 1184600
Parimal Saha 450000 | e 5000 gf
Rakhal Saha 250000 12.1.2002 . 100000 -
Santosh Banik 450000 - e 210000
Subhash Das 250000 o ! 31000
A.R.Sutradhar 450000 . 31.1.2002 _ 105000
Gita Saha v 300000 - S - 61000
P.K.Paul ' 500000 - _ R - 43000
Santosh Banik 550000 - ' 32000

It i8 clearly instructed in the aforesaid letters that whenever a new receipt
book is supplied to an Agent, it is required to be ensured that the authorized limit of
Rs. 50000 is not exceeded per agent and amount collected by the Agent has been
deposited in the P.O. by checking the counterfoils of the usedl‘r_ecgipt; books and if the
receipt books have been consumed and the cash has been deposited in the Post Office, the
Agent can again obtain the receipt books on the same day and the Agent would nof retain -
cash more than Rs.50000 at a time. But by the above mentioned action Sri Kanti Ranjan
Deb Barma, DPM , Agartala H.O:. while working as APM ( NSC/KVP), Agartala HO.
during the period from 1.1.2002 to 12.1.2002 and from 30. 1.2002 t0'31.1.2002
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deliberately offered scope to the above mentioned Agents t0 retain cash more than the
prescribed limit iregularly. . o R '

o By the above mentioned acts Sri Kanti Ranjan Deb Barma , DPM,
Agartala H.O. while working in the aforesaid post during the aforesaid period
deliberately violated the instructions contained in Dte. New Delhi letters no. 107/24/96-
SB.II dated 26.8.1998 and no. 107-24/96-SB dated 24.11.1998 circulated vide DPS,
Agartala letter no. SBR-16/Rlg/Corr/ITI dated 12.1.1999 and thereby violated provisions

- of Rule 3(1)(i)(ii)(iii) and Rule 3(2)(ii) and Gowt. of India’s decision no. 13 under Rule 3
of C.C.8 ( Conduct) Rules 1964 L L
‘ ANNEXURENI %1
List of documents by which the articles of char ¢ framed against Sri Kanti Ranian b
' Barma, DPM, Agartala H.O. are proposed to be sustained.
1. Stock Register of Agent’s Receipt book of Agartala H.O. from 19.11.2001 to
5.4.2002. o ' A
2. Agent’s Commission paid lists of NSC/KVP of Agartala H.O, dated 3.1.2002 ,
4.1.2002, 7.1.2002, 9.1.2002, 10.1:2002 , 11.1.2002, 12.1.2002, 31.1.2002.
3. Agent’s Commission paid lists of MIS / TD of Agartala H.O. dated 3.1.2002 ,
4.1.2002, 7.1.2002, 9.1.2002, 10.1.2002, 11.1.2002, 12.1.2002, 31.1.2002.
4. Copies of Dte. New Delhi letters no. 107/24/96-SB.1I dated 26.8.1998 and no.
107-24/96-SB dated 24.11.1998 circulated vide DPS, Agartala letter no. SBR-
16/Rlg/Cort/IIi dated 1211899

ANNEXURE 1V

b

List of witnesses by whom thie articles of charge framed against Sri Kanfi Rggian Dcb

Barma, DPM., Agartala H.O. are proposed to be susrainévd.

. N.Ill.'.
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‘ DEPARTMENT OF POSTS : INDIA
OFFICE OF THE DIRECTOR POSTAL SERVICES : AGARTALA.
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- Memo.No SBIAARO2 ‘ Dated at Agartala, the 5™ dugust, 2002
b .

The disciplinary proceeding under Rule — 14 of CCS (CCA) Rules,

1965 drawn against Sri Kanti Ranjan Deb Barma, Dy. Postmaster Agartala H.O.
under this office memo of even No. dated 30.7.2002 is her eby tr eated as d1 oppod
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Dlxector Postal Serv ce° “ 6/ 2067
Agartala 799 001
Copy to : P v A‘
f& 1. Sri Kanti Ranjan Debbarma, DPM, Agartala H.O.
/ -

2. The Chief P.M.G. (Vig.), N.E.Circle, Shillong.
}\L) 3. Fraud Branch, o/o the DPS, Agartala.
7 4. O/e.

5. Spare.

T et S /..
Diréctor Postal’ Szz;xce‘ S/
Agar t,ala.f",?.. 9 001.
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- DEPARTMENT OF POSTS Arereixadis b
OFFICE OF THE CHIEF POSTMASTER GENERAL:N.E.CIRCLE:SHILLONG

No. Rure-}é/K. DebBarma/2002 Dated Shillong, the 12-8-2002
Shri Kanti Ranjan Deb Barma, Dy. Postmaster, Agartala HO was
charge sheeted:by D.P.S.; Agartala under Rule-14 of CCS (CCA) Rules 1965 vide
DPS Agaﬂala memo No. SB/AARB/02 dated 30 July 02. R .
P T ‘{{ RRFU
The D P. S Agartala under duress threat and compulslon from the
service union has’ dropped the said charge sheet under memo No SB/AAPJO2

dated 5 Aug, 02.° '

Therefore by the order of the ‘competeit authonty the 'memo No.
SB/AAR/02 dated 5 Aug, 2002 dropping the said charge sheet stands cancelled. As
such, the charge sheet under Rule-14. of CCS (CCA) Rules, 1965 against Shri
Kanti Ranjan Deb Barma, Dy. Postmaster, Aganala HO lssued by DPS Agartala
‘under memo No. SB/AARB/02 dated 30 July, 02 S'l /\NDS’ ‘
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CCtor of Postal Servrces(Hq) :

Chref Postmaster General
' '; IiE Clrcle Shrllong
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Copy to -

1) The D.P.S. Agartala
2) _The Postmaster, Agartala. : (' G L
3 Shri Kanti Rn. Deb Barma, DPM Agartala,H.O.

4)  PFoftheoffcial Y (T
B | S
. : T - . v .

. (LALIHLUNA) ‘
Director of Postal Services(Hq)
I‘or Chlef Postmaster General, |

N E. N.E. Circle, Snllong
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DIEFARTMISNT Ol POSTS MDA |
CTHE CHIER POSTMASTER G Ll Il \/\l/ NI CHRCHLS
SHILLONG-793 001, | '

No.Sialf/, /-I() 2/91 | Dated at Shillong, the 201" Aupast’ 200

1o,

Sri S, Co DebBarma,

Dyv. Syp(t. of Post Offices,
Ml

t1 . ‘

Sl - Supu(.nnu‘mon Pension — case of Sul (1) } Ranjan Deb Boaome,
LR
Deputy Postmaster, Agartala 11,0, ki 2 P

C2-57 2002-03 dated 1(3 - ’() )2

I‘

o1 Your letter No.

)

Famn daected to convey the approval of et ¢ mnp( ant snthority
.\H\)"(mv Su Kanti Ranjan Deb Barma, De puty Pot,lm s ter, Apartala HH.OL o
retice from  service on superannuation  pe Hsion W, t'i" S1-8-0000 0 after
chseiving all necessary formalitics in this regard ods you,n end..

S - (ML Dt
For Chief Postmaster Goenenad,
N b ll(]( Shillong.
Copy to:-

L. P.Fool S K. R Deb Barna,
(7 /6 | 2—The Postaster, Agartala.
1‘.\;;/ (o 3. The D.D.A(P), Shillong. L
4 " . 7 )t~

For Chief Postmaster General,
NOEL Cirele, Shillong.
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